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LHAVE OF ABSENCE TO SHRI 
ANAND CHAND 

THE DEPUTY CHAIRMAN: I have to 
inform Members that the following letter 
dated the 28th July, 1962, has been received 
from Shri Anand Chand  from   Switzerland: 
— 

"As I am in Europe owing to reasons of 
health I shall not be able to be present at 
the opening of the Rajya Sabha Session 
scheduled to begin in August, 1962. I 
accordingly request you to kindly grant me 
leave of absence from the same." 
It is the pleasure of the House that 

permission be granted to Shri Anand Chand 
for remaining absent from all meetings of the 
House during the current session? 

No.  hon.  Member dissented. 
THE DEPUTY CHAIRMAN: Permission to 

remain absent is granted. 

ALLOTMENT       OF      TIME      FOR 
MOTION    RE    FOURTH    ANNUAL 
REPORT OF THE LIFE INSURANCE 

CORPORATION   OF   INDIA 
THE DEPUTY CHAIRMAN: I have to 

inform Members that under rule 153 of the 
Rules of Procedure and Conduct of Business 
in the Rajya Sabha, the Chairman has allotted 
two hours for the consideration of the motion 
regarding the Fourth Annual Report of the 
Life Insurance Corporation of India for the 
year ended the 31st December;  1960. 

The time given for the motion is 3 P.M. 

THE    NATIONAL    CO-OPERATIVE 
DEVELOPMENT CORPORATION 

BILL,   1962—continued. 
THE DEPUTY CHAIRMAN: Mr. Desai, 

how much more time would you take? There 
is no time limit, but there are many speakers. 
So please be brief, 

SHRI D. B. DESAI (Maharashtra): Madam, 
at the last sitting I was trying to make out a 
case against the contemplated bifurcation of 
the Agricultural Produce Development and 
Warehousing Corporation. I had intended to 
refer to one of the passages from the Rural 
Credit Survey Committee Report. This is 
what it says on page 346: — 

"It will be recalled that we are 
proceeding on the assumption, which seems 
very valid, that as regards planned co-
ordination and financial provision at the all-
India level, the broad division of functions 
is that the Reserve Bank should look after 
the credit programme and the Government 
of India after the other parts of the 
economic programme, the main 
responsibility in either case resting with the 
State Governments. It follows from this that 
in conjunction with the State Governments, 
the Ministry of Food and Agriculture 
should be associated with the development 
of co-operative processing and co-operative 
marketing on a nation-wide scale. In other 
words, the M'nistry would have to be 
institutionally linked with this part of the 
programme no less than with the one 
concerned with the development of storage, 
warehousing and distribution. For the latter, 
we have mentioned a national board as 
providing the link We envisage the board as 
equally serving the purpose of an all-India 
planning, financing and co-ordinating body 
in the context of the development, by State 
Governments, of co-operative marketing, 
co-operative processing and other co-
operative economic activity. An appropriate 
designation for this body would therefore 
be the National Co-operative Development 
and Warehousing Board." 

I refer to this passage, Madam, to show that 
the Board was to deal with credit and other 
allied activities in the rural sector, in 
agricultural production, that is, processing, 
transport, marketing and warehousing too. 



 

[Shri D. B. Desai.] 
Now I want to place before this House 

one additional piece of evidence which is 
from the Report of the Estimates 
Committee, 1960-61. I would like to 
refer to the Report of the Estimates 
Committee regarding the National Co-
operative Development and Warehousing 
Board; this is what they say on page 5: — 

"The Committee are not sure if the 
separation of the functions of 
warehousing from the National Co-
operative Development and Ware-
housing Board would achieve that 
degree of integrated approach and 
planning as is necessary for the 
successful implementation of the 
objectives and if the same measure of 
co-ordination as exists at present will 
obtain between the Co-operative 
Development Board and the Central 
Warehousing Corporation merely by 
giving representation, as proposed, to 
each body on the other. 

If, however, the functions relating to 
warehousing are to be taken away from 
the Board it may be a moot point whether 
there should be a separate Co-operative 
Development Board and whether the 
same work could not be done by the 
Ministry itself. The Committee feel that 
even if for the sake of some 
administrative advantage the integrated 
set-up is to be disturbed, there may not 
be sufficient justification for the 
continued existence of a separate Board 
merely for disbursing funds to the State 
Governments since it is done on the basis 
ef programmes and policies already 
approved by Government and for which 
financial ceilings are fixed by the 
Planning Commission. In their view, the 
extent of co-ordination with the Central 
Warehousing Corporation that will be 
achieved in the changed set-up by 
representing each of the bodies on the 
other, can be obtained in the absence of 
the Board equally at the official level or 
by means of an advisory committee 

composed of officials and non-officials 
representing (banking and other 
c6nnected interests and other persons 
experienced in the cooperative field." 

The Committee have given an Appendix, 
Appendix VI, in which they have 
specifically mentioned "analysis of the 
more important recommendations", and 
the more important dations", and the 
more important recommendation 
recorded here the Board. So, I would 
plead Madam, that the Deputy Minister of 
Co-operation has not made out any case 
whatsoever to bifurcate the Board. On the 
contrary it will be seen from my 
argument that the Board was 
contemplated for all cooperative 
activities, and even the warehousing 
activity. It is supposed in some section as 
only a commercial activity, but the 
Planning Commission and the Rural 
Credit Survey Committee have both 
emphasized that warehousing operations 
at the village level should be on a ci- 
operative basis. That means tha. storage, 
warehousing and marketi) g functions in 
the rural activities car.uot be bifurcated 
from the Co-operative activity. But here 
the Co-operative Department itself is 
rather nurry r g up to oifur-cate this sort 
of activity. I want to know whether the 
ivainister has consulted the Board itself 
because he has praised the Board like 
anything. The Board has done so many 
good functions. So I want to know 
whether the Board has been consulted in 
regard to this bifurcation. I think the 
Board has not ibeen consulted. Perhaps 
the Minister may say that actually all 
policy decisions regarding the activities 
of the Board are to be taken by the 
Government of India or the Ministry 
concerned. But I may ask one question: 
what then is the function of the Board 
itself? The original Act and also the 
proposed legislation in clause 9 have 
mentioned: 

"Subject to the provisions- of this 
Act, the functions of the Corpora- 
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tion shall be to plan and promote 
programmes for the production, 
processing, marketing, storage, export 
and import of agricultural produce and 
notified commodities through co-
operative societies." 

If the Board is not consulted on the 
policies to be followed or the problems 
to be tackled by the Ministry itself, then 
what is the use of the Board? I may 
quote here: 

"During the last five years, the 
experience shows that the Board has not 
been consulted. On the contrary, the 
Board has been bypassed in a number of 
cases." 

I also quote one instance. When co-
operative farming was introduced as a 
pilot project, the Co-operative 
Development Board was never con-
sulted. On the contrary, the Ministry 
decided that a separate Co-operative 
Farming Board might be set up. I may 
refer here to one of the letters of the 
Ministry which was laid on the Table of 
this House—ride page 81 of Appendix 
XXXII to the Official Report of the 
Rajya Sabha—and it is said:— 

"A separate agency may be es-
tablished at the Centre for promotion of 
co-operative farming. This may be in the 
shape of a new Board or as a sub-
committee of the National Co-operative 
Development and Warehousing Board." 

Actually, we do not know whether it is 
going to be a sub-committee of the 
National Co-operative Development and 
Warehousing Board or whether it is 
going to be a separate Board. 

Again, I may say that this Board is 
meant to finance the State Governments 
for participation in the share-capital of 
the societies on a long-term basis. But 
actually th»re are two agencies which 
advance long-term loans. One agency is 
the Reserve Bank and the other is the Co-
operative Board. I want to know whether 
even after the Rural Credit 

Survey Committee's Report—the Gov-
ernment have accepted that Report— 
these two agencies are implementing this. 
The duplication of agencies is a sort of 
hinierance in co-operative activities, as I 
tried to emphasise at the last sitting. In 
regard to co-operative farming, the States 
are directed to borrow from the Reserve 
Bank—that is a long-term operation 
fund—and they are directed to participate 
in the share-capital of the farmers' 
societies. Here, the Co-operative Board 
itself has advanced some loans to the 
State Governments for participation in 
the share-capital of something like three 
thousand societies, in service societies 
ajid in some dormant societies to 
revitalise some of the very weak 
societies. So, what is the use of 
duplicating a number of activities? 
Therefore, I would like to emphasise that 
the Ministry itself is trying to sabotage its 
own policy. Actually, we cannot blame 
the official or the non-official agencies 
that they have not fulfilled their functions 
or duties or tasks. The Ministry itself is 
sabotaging the co-operative sector, I 
would like to emphasise. 

I would request the Minister to con-
sider this piece of legislation afresh 
because this is not going to serve any 
purpose, is not going to serve the co-
operative movement as such. There •will 
be this Board; there will again be another 
Board; there will be .some sort of 
supervising agencies; there will be the 
National Co-operative Union and the 
State Co-operative Unions looking after 
co-operative farming and a number of 
other agencies. So, the Ministry is rather 
multiplying the number of agencies. I 
should say that this Bill should be 
dropped. In this piece of legislation, there 
are some very vital defects, I am trying 
to be as brief as possible because there 
are a number of amendments in my name 
and I will deal with them in detail at that 
time, if possible. But I have to emphasise 
here two or three points. 

1831    Notional Co-operative      [ 16 AUG. 1962] Development Corporation   1832 
Bill, 1962 



 

[Shri D. B. Desai.] 
The Minister has placed before this 

House a sort of replica of the existing 
Act. They have not drawn any experience 
from its working. There was that joint 
Board. That Board was represented by ten 
officials. The Government of India had 
nominated ten officials. There were five 
officials from the Reserve Bank of India 
and other bodies. Actually, it was an 
officials' Board, I should say. I do not 
want to go into the controversy whether 
officials or non-officials are efficient or 
whether who should be encouraged. But I 
want to emphasise this point that if you 
want to establish a Corporation to serve 
cooperative activities and at the same 
time to co-ordinate them and plan them 
the Rural Credit Survey Committee has 
proposed that there should be a link. Link 
between whom? Link between the 
Government of India on the one hand and 
the various agencies at the State level on 
the other. There are a number of agencies. 
There is the Reserve Bank of India, there 
is the State Bank and there are various 
other Boards which deal with cooperative 
activities. This Corporation is supposed to 
serve as a link. And actually the 
composition of this Corporation must be a 
sort of a federating unit having a 
federating function. If various interests 
are represented in the Corporation, it will 
be a sort of a supervising body in the 
right spirit. But actually what happens 
here is that only the State Bank and the 
Reserve Bank are represented ind the 
State Co-operative Banks are not 
represented. The National Cooperative 
Union is represented. The Central 
Ware^usin" C-roor^tion is represented. 
But the State apex banks are not 
represented. So, I want to emphasise that 
if you want at all to establish a 
Corporation, then there should be a real 
link betwen the co-operative activities in 
the State.Again, I want to remind the 
Minister that if at all he wants that this 

Bill should be carried through, then he must 
at least assure this House that clause 9(1) 
shall be implemented in the right spirit, 
because up till now, excepting the financial 
functions, nothing has been done. Even the 
rules specifically provide what activities 
are to be undertaken. The Corporation is to 
report back to the Government what 
activities have been undertaken. But 
actually we have I not seen anything. So, if 
at all the Minister insists on establishing a 
Corporation, we want a specific assurance 
that this Corporation will be entrusted at 
least with planning, co-ordinating and 
promoting activities, of course according to 
the policy adopted by the Planning 
Commission or the Government of India. 
The Corporation should have a free hand, it 
should be given some latitude and it should 
be given initiative. But in this Act itself, I 
do not see anything like that. So, a specific 
and significant omission is there. I would 
like to say that we find nowhere the word 
'co-ordinate' in this piece of legislation. 
Actually what does 'co-ordinate' mean? The 
co-ordinating function of the Board has 
been emphasised during the last five years. 
Even the Ministry has tried to emphasise on 
the State Governments that co-ordination 
must be done. But the Corporation which is 
contemplated to co-ordinate the activities is 
itself devoid of the powers of co-
ordination. So, I would request the Minister 
to include the word 'co-ordinate' in clause 
9(1). There is my amendment to that effect, 
no doubt. But myself being on this side of 
the House, I do not think that my 
amendment will be carried through. 
Therefore, I request the Minister to 
consider this point. 

Then there is another point about the 
corporate functions of the Corporation. 

THE DEPUTY CHAIRMAN: Will you 
take much more time? 

SHRI D. B. DESAI: Just ten minutes. 
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THE DEPUTY CHAIRMAN: Ten minutes 
more? 

SHRI D. B. DESAI: I will finish "within ten 
minutes. I now refer to the provision in clause 
16:— 

"16. (1) The Corporation shall prepare 
before the commencement of each year a 
statement of programme of its activities 
during the forthcoming year as well as a 
financial estimate in respect thereof. 

(2) A statement prepared under sub-section 
(1) shaU, not later than three months before the 
commencement of each year, be submitted to 
the Central Government for approval." 

Actually I do not know what the Minister 
intends the statement to contain and whether he 
will place it on the Table of the House, because 
the Minister at the time of every Budget will be 
coming before the House to get the sanction 
from the House for the funds, but he wants to 
withhold all the policies, all the pieces of 
information which have been supplied by the 
Board itself. I say: Why not this statement also 
be laid on the Table of the House when other 
reports are laid on the Table of the House 
under some provision? There are some reports 
which are to be laid on the Table of the House 
and so why cannot this statement also be laid 
on the Table of the House? It is because of this, 
I want to make out one point here that 
generally, when a corporate body is 
established—and it has become a habit with 
the Government of India to establish corpora-
tions; a number of corporations have come 
up—these corporations are taking away the 
powers from the Parliament. Actually, 
Parliament is supposed to supervise, a sort of 
controlling body controlling the activities of all 
the Government Departments, but at the same 
time a number of functions have been taken 
out, .lrom time to time, from the "Parliament.      
Now  it has become a 

sort of indirect control, because the Ministers 
are responsible to the House and the various 
corporations are responsible to the Ministries; 
the corporations are not responsible to the 
House here. So it has become a sort of 
indirect control when Parliament is supposed 
to sanction the funds. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): After all Parliament's responsibility 
is through Ministers. 

SHRI D. B. DESAI: Yes, definitely; so why 
discuss Budgets here then? Let them pass their 
Budgets and just give us a report that they 
have sanctioned these Budgets. If that is the 
view taken, then there is no necessity that we 
should have any control over Budget 
Estimates. So actually all their activities are 
indirectly «nd slowly taken away from 
Parliament, and I would urge on at least the 
Minister for Con.-nunity Development, 
Panchayati Raj ai.i Co-operation, the Minister 
who is trying his level best to introduce 
Panchayati Raj, to introduce political 
democracy in actual practice and to leave real 
power in the hands of the rulers in the 
villages, that he should not be a party to this 
sort of taking away the powers from the 
Parliament itself. With these words I request 
one again tho Minister that he should consider 
thii legislation afresh, and I would urge him to 
drop the Bill as it will not serve any purpose 
and to improve the existing Board, if possibl5 
with the help of additional experience, with 
the heln of fuller knowlf>d<*<* and with the 
help of the knowledge acquired of additional 
activities in the countryside. 

Madam, I thank you. 
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SHRI D. B. DESAI: I was not referring 

to that; but I was dealing with the other 
functions of the Co-operative Board. 

THE DEPUTY CHAIRMAN: You had 
spoken for nearly forty-five minutes and 
now let Mr. Deoki-nandan Narayan go on 
uninterrupted.* 
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"eight   non-officials   nominted   by 
the Central Government of whom:— 

(a) one shall be a representa 
tive of the National Co-operative 
Union of India; 

(b) two shall be persons who 
have special knowledge of rural 
economics and    eo-operation; and 

(c) five shall be persons recom- 
commended by State Govern 
ment,   .   .   .eifht non-officials 
nominated" by the Central Govern-
mentinatedRfffar"one shall be a 
representative of the National 

Co-operative Union of India, 
(b) two shall be persons who have 

special knowledge of rural economics 
and co-operation, chosen by the Gov-
ernment, and (c) five will be recom-
mended by the State Governments." 
Where then remains nomination? 

PROF. M. B. LAL (Uttar Pradesh): 
When the word "chosen" will be used, 
the word "nomination" will be done 
away with.   That is what you want. 

SHRI DEOKINANDAN NARAYAN: 
What I want to say is when one shall be 
the representative of the National Co-
operative Union of India, he will be the 
representative sent by the Union. But, 
this nomination governs all the three and 
not one, as you say. 

SHRI D. B. DESAI: What about sub 
clause (1)? 

SHRI DEOKINANDAN NARAYAN: I 
am talking about sub-clause 3(3)(v). That 
is why the word "nominated" should be 
removed from here and the clause should 
read thus: 

"The  eight non-officials  will    be as 
follows:— 

(a) one shall be a representative of 
the National Co-operative Union of 
India; 
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(b) two shall be persons who 
have special knowledge of rural 
economics and co-operation chosen 
by Government, and 

(c) five shall be persons recom 
mended by State Governments on 
a zonal basis." 

These five will be recommended by the 
States and so they will be there. Where is 
the question of nomination? 

SHRI D. B. DESAI: I did not opp'ose 
nomination. 

SHRI DEOKINANDAN NARAYAN: 
You are not my subject of discussion* and 
you cannot be my subject, 
"nomination"gra"   redun- 
dant  

 
"The Corporation shall so exercise 

its functions under this section as not to 
interfere with the activities of the 
Khadi and Village Industries 
Commission established under the 
Khadi and Village Industries 
Commission Act, 1956." 

 

processing,  marketing,  storage, ex-
port and import Q!   .   .   ." 

 



1845    National Co-operative   t RAJYA SABHA] Development Corporation     1846 
BILL,  1962 

 

Executive Committee of the Corporation 
should also be nominated. I cannot 
understand when the whole Corporation 
is a nominated one: 

"There shall be an Executive 
Committee of the Corporation which 
shall consist of the following Mem-
bers: 

(a)  The Vice-Chairman of the 
Corporation,  (b)  Three members 

nominated by the Central Gov-
ernment in such manner as may be 
prescribed from among the members of 
the Corporation." 
Why should not the members of the 
Corporation be allowed to elect these 
three members? They would elect from 
among themselves. 

 
"Two members nominated by the 

Central Government from among 
members of the Corporation referred to 
in clause (v) of the subsection (3) of 
Section 3." 

"The Vice-Chairman of the Exe-
cutive Committee shall be nominated 
in such manner as may be prescribed 
from among the members referred to in 
clause '(b)' of subsection  (1)." 

 

 



1847    National Co-operative [ 16 AUG. 1962 ]  Development Corporation   1848 
Bill, 1962 

 



1849    National Co-operative    t RAJYA SABHA ] Development Corporation 1850 
Bill, 1962 

 

 

SHRI J. VENKATAPPA (Mysore): 
Madam Deputy Chairman, at the outset I 
would like to thank the Chair for having 
given me this opportunity to express a 
few of my views on this important Bill. 

THE DEPUTY CHAIRMAN: You are 
not audible. You may move a little 
forward. 

SHRI J. VENKATAPPA: All right, 
Madam. 

This Bill is important because it has 
been brought forward with the primary 
intention of promoting the development 
of output of agriculture, the vocation on 
which about 68 to 70 per cent of the 
population of our country living in 
poverty-stricken; villages depend entirely 
for their liv- 
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ing.     It would have been appreciated even 
more if the Bill had    contained some 
provisions of still broader outlook   in   
order   to cater     to   the needs and wants of 
agriculturists who are   always subjected to 
various natural vicissitudes like  . floods,    
scarcity    of water, scanty rainfall and also 
infections of various diseases which affect 
their  crops.      The Planning Commission  
has  also accepted  that    various 
experiments through their Plans   have 
proved  fruitless   because   either  they 
were not popularised among the rural folk 
or there was want of enthusiastic co-
cperation of the rural folk.   Their co-
operation and enthusiasm were not properly 
encouraged.      Their enthusiasm could 
have been encouraged in so many of the 
projected  plans had they been properly 
implemented with due representation of the 
rural folk. In that case they would have been 
encouraged and induced to participate in 
many of    these    activities    and    the 
results would then have been something 
better.      The    Planning    Commission has 
also accepted in some of its   reports   that   
the   benefits   of   the Plans have not    
reached    the    rural folk.   The defect is 
that influence and favouritism have diverted 
the resources  in  an  altogether    different    
way. The Planning Commission itself is not 
free from this influence and favouritism.   
When we come to the development of the 
sugar industry, we notice the  establishment  
of so many  sugar factories in areas where 
the percentage of sucrose content of the 
sugarcane is  comparatively  less  than     in 
other areas.   Also, if it is not out of 
favouritism, then on    what    grounds have 
they recommended the starting and 
establishing of two   more   spun silk 
factories in the country when we do not 
have adequate supply of the raw  materials  
and the silk waste is insufficient    even    
for    the   existing factories?    Is this not 
just to fulfil the intentions  of a few 
dynamic persons that  these two factories  
have    been included in the Third Plan in 
spite of strong protests from  the  Silk  
Board which   is   the   technical   body con-
cerned? 

As far as the other aspects of this Bill are 
concerned, they are intended to assist or to 
go to the rescue of the rural    folk    or      
the     agriculturists through   the   co-
operative   movement, that is to say, 
through the co-op 
 erative principle.   Under clause 9 it    is 
stated that the  purpose is to go to the rescue 
of the uneconomic    rural folk  by  means  
of these  co-operative institutions.   How far 
these co-operative    institutions     are      
successfully functioning in this country now 
is a question to be examined.   Nearly  60 to  
70  per cent    of    the    rural    cooperative 
institutions are     not   functioning properly.     
In one way or the other they are involved in 
defalcation cases   and   they   are  almost    
in    the closing stage.     When you are 
intending to use this co-operative 
movement tc  assist  economic   
development,  you. will  have to  renovate  
those  institutions which are almost on the 
point of  being  extinguished.        
Therefore, this  becomes  a great problem to 
be solved.     You also intend to promote the 
import and export of agricultural 
commodities  through  these  co-operative  
institutions.      It has  been     our 
experience in the past that so many attempts  
at export    and    import    of agricultural 
commodities have resulted  in   utter  
failure.   They  have   not been  properly   
accounted  for.      Also the benefits have 
not gone to the poor shareholders   because   
of   the    interference    and    malpractices    
of     the middlemen, whom the Government 
is incapable of taking any action against. 
They cannot even prevent many    of the  
defalcations.      Neither  can   they prevent 
the monopoly of these middlemen in these 
co-operative institu+ions. When this  is  the  
state  of  affairs  of these   co-operative  
institutions,   I  fail to  see how the  Central  
Government are  of the opinion    that    
they    can develop agricultural products 
through co-operative   institutions,   with    
their head office in New Delhi. 

THE DEPUTY CHAIRMAN: The hon. 
Member may continue later. Th« House 
stands adjourned til'    2.30 P.M. 
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The House then adjourned for lunch at one 
of the Clock. 
The House reassembled after lunch ;at 
Half-past-two of the clock, the VICE-
CHAIRMAN (SHRI M. GOVINDA REDDY) in 
the Chair. 

SHRI J. VENKATAPPA: Mr. Vice-
Chairman, I was saying that when the 
functioning of rural co-operative ins-
titutions is not satisfactory, the Central 
Body or the body corporate according to 
this Bill cannot have much of 
administrative control over the rural 
institutions at the State level. Therefore, 
as all the States are now engaged in 
establishing their own Warehousing 
Corporations, I mean to suggest that those 
Warehousing Corporations at the State 
level should be affiliated to the Central 
body corporate and then it will be 
advisable to divert assistance by way of 
grant of loans, etc., through those bodies 
for the purpose of development of 
agricultural produce. 

Under clause 3(a) it is intended to 
establish the Corporation with nine 
officials, one representative of the Reserve 
Bank of India, one of the State Bank of 
India, one representative of the Central 
Warehousing Corporation and eight non-
officials. Among the eight will come one 
representative of the National Cooperative 
Union, two persons well conversant in 
rural economy and five representatives 
from the States to represent the agricultural 
community. As long as we have such 
persons to participate in such institutions 
we cannot have better results. What I 
would like to suggest is that you should 
nominate more non-officials in which case 
we can expect the participation of the 
agricultural community. They will be 
encouraged to take part in this programme 
of development of ( agricultural produce. 

Coming to the definitions clause, 
clause 2, I find that foodstuffs include 
edible oilseeds. I do not know whether 
you have included under the item 
"foodstuffs" potatoes and onions also. 
They are importable and exportable 
commodities. They also come under 
agriculture and I suggest that potatoes and 
onions be included under foodstuffs. 

Then I come to clause 6 which deals 
with the removal of members. You have 
provided only for the removal of non-
officials, those who are other tftan ex-
officio members. On this very same 
ground it should be possible to remove 
ex-officio members from office. What 
practical difficulty will be encountered, I 
do not understand. Is it bebcause that this 
Bill was drafted by the officials that they 
want to exclude themselves from any 
action that may be taken by Government? 
This has to be clarified. 

Clause 20 provides for the production 
of a declaration of fidelity and secracy 
and the form is given in th» Schedule 
according to which fidelity and secracy 
have to be declared. The question, as Mr. 
Chordia put before, is that it is nowhere 
mentioned as to before whom the declara-
tions have to be made. This must be 
clarified. 

As this Bill has already been passed in 
the Lok Sabha, it may be difficult for 
Government to go back again to that 
House or to withdraw the Bill or modify 
the form of this Bill so as to give more 
representation to the non-officials, I, 
therefore, advocate that this Bin may be 
referred to a Select Committee and again 
be brought here in a modified form. 
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DR. A. SUBBA RAO (Kerala): Mr. 
Vice-Chairman, the Deputy Minister 
while moving the motion for consi-
deration of this Bill enthusiastically 
enumerated the phenomenal progress of 
the co-operative movement for the past 
five years. Nobody would deny that there 
had been some progress in the co-
operative movement since independence, 
but keeping in view our aim of achieving 
a socialist society at the earliest and the 
main role that the co-operative movement 
has to play in establishing this society, 
are we to be satisfied with the progress 
that we have made during these years? Is 
the progress commensurate with the 
requirements? Have we utilised every 
opportunity at our disposal to spread this 
movement? Has all the scope that is 
available for us been exhausted? I am of 
opinion tjjat we have not. The co-
operative movement, in spite of its 
advance these years, has been lagging far 
behind. 

SHRI S. D. MISRA: That is exactly 
what I said. 

DR. A. SUBBA   RAO:  But   from your  
enumeration  of  the     successes during the 
past five years and from the picture you gave 
it appeared as if you were patting yourself on 
your back and said "Well, we have don* 
very! well indeed." Now, taking    the 
qualitative     improvement     of     the co-
operative  movement  during  these years,  if 
you calculate it on a percentage basis, how 
have we improved our positio 

 n?   Even in respect of th* number  of  
agricultural  credit societies,  which  are  
supposed to be  the mainstay for spreading 
the co-operative movement in the rural areas, 
as the Minister has  enumerated in  his 
statement,   it  is  2'13  lakhs  and  the total 
membership     17:3     million in 1960-61.   
When compared to the posi-tion ten years 
back, this can be interpreted as a   
phenomenal   growth,    a > hundred per cent, 
growth.    But when you take the total 
population in the rural areas and compare the 
population which  has been covered by the 
cto-ope-rative movement all these years, yon 
will realise to what little extent you have  
advance.   The total population, according to 
the latest census   figure, in the rural areas is 
about 360 million. Taking the average family 
as consisting of five members, if we calculate 
the number of persons who have been 
covered by  the  co-operative  move^ ment, 
we will find that it comes to about   87.5  
million.   That  works  ou* to nearly 24.3 per 
cent., that is, oul of 100 persons, nearly 75 
have been left out of the purview of the co-
operative movement, for the past fifteen 
years.   It may be argued that these are not 
the only co-operative societies and there are    
other    types of co-operative   societies   also,   
and   thai if all the membership of these 
societies  is  taken  into  consideration,   we 
have covered a greater percentage.   I 
concede that if you include all    types of 
societies and the number of members  
covered  by  them,   it  comes  to nearly  30.3  
million.    The percentage work3  out to  
34.5.    That  means  we have got another 65 
per cent, to    be covered.   I do not think that 
this picture is a picture with which we can I  
be highly satisfied. 
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Now, Sir, what is the strata of the people 
that you have covered by these co-operative 
societies? Is it the strata which do not have 
their own Internal resources and which require 
pooling of their resources and some amount of 
governmental help? Is it these strata which 
have been brought within this co-operative 
movement, or is it the strata which have got 
their own means, their own resources, 
resources by which they can improve the 
agricultural production? It is these strata which 
are slowly brought under these co-operative 
societies. From my experience of being in the 
co-operative movement, I feel that the upper 
and the richer peasantry is in a greater 
proportion than actually the weaker section of 
the rural population. It has been agreed to by 
Mr. Jayaprafcash Narayan in his report on the 
weaker section of the society. There also it is 
stated that a large percentage of the weaker 
section of the society, which constitutes the 
greater part of the rural population, has not yet 
been covered by the co-operative movement 
The very people, to whom the co-operative 
movement is necessary for bettering their lives, 
for increasing the agricultural production, have 
been left out of the co-operative movement. 
This has been admitted in the annual report for 
the year 1961-62, where on age 31 it is state: 
— 

"There has also been a tendency in the 
past for the benefits of the co-operative 
"movement to gravitate towards the bigger 
farmers. This has been sought to be 
corrected by amending the law suitably in 
order to provide rights of appeal against 
refusal to admit a person as a member of a 
co-operative". 

It is good that it is written in the book, but 
how far has this directive been implemented 
in the villages? How far have the co-operative 
societies brought it into force and how far 
have the weaker sections of the people been 
able to enter the co-operative movement?   
That is the ques- 

tion. Now, when we take into account the 
qualitative improvement, compared to the 
growth of all societies, it is true that the credit 
societies have increased in number and itt 
their  membership  as  well. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : Dr. Subba Rao, you have 
to stop here. We have to take up the other 
motion now. You may  continue  on  the  next  
day. 
3 P. M. 
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